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T3 999(3H).— Fea1 TLHTY, Hidemd (Fearaat gorrem) srfarfaaw, 2014 & gmer 1 &t IT-4mer (2) g1
Tacd ATfaadl &1 AN F2d g0, 13 19, 2015 Fl IFT AT IR % Tqeq g &l aiig & &9 7 779 F3dT 8 |
[FT. €. %-11016/16/2015-TTH-11]
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MINISTRY OF LAW AND JUSTICE
(Department of Justice)
NOTIFICATION
New Delhi, the 13" April, 2015

S.0. 999(E).—In exercise of the powers conferred by sub-section (2) of section 1 of the
Constitution (Ninety-ninth Amendment) Act, 2014, the Central Government hereby appoints the 13"
day of April, 2015, as the date on which the said Act shall come into force.

[F. No. K-11016/16/2015-US(II)]
KUSUMJIT SIDHU, Secy.

1670 G1/2015

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.



